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Joint Inspection Report 

In the matter of  

Original Application No. 449 of 2019 

(Earlier O.A. No. 332 of 2017)  

 

Tajender Kumar Jolly & Anr.    Applicant(s) 

 

              Vs 

 

State of Uttarakhand & Ors.     Respondent(s) 

 

In compliance of order passed by the Hon’ble National Green Tribunal, 

Principal Bench, New Delhi on dated 26.12.2021, joint inspection of site in 

question was carried out by the Joint Inspection Team comprising of following 

officials of Uttarakhand Pollution Control Board, Regional Office, Haldwani 

(Nainital) and District Administration, Nainital on 19.01.2022: 

 

1. Shri Munish Singh, Sub-District Magistrate, Haldwani. 

2. Shri Runa Oraon, Scientist ‘D’, Central Pollution Control Board, 

Regional Directorate, Lucknow (U.P.). 

3. Shri Sachin Kumar, Tehsildar, Lalkuan. 

4. Smt. Sunita Lohani, Lekhpal, Lalkuan. 

 

Member of SEIAA, Uttarakhand could not join for inspection as tenure of 

SEIAA has been completed and hence no representative of SEIAA was present. 

 

The Joint Inspection Team inspected the both stone crushers and also 

interacted with petitioner for their inputs. Stone Crusher wise observation of 

Joint Inspection Team are as follows: 
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1. M/S Himalaya Stone Industries, Village Phatta Bangar, Tehsil 

Lalkuan, Distt. Nainital (Uttarakhand): 

 

i) Consent to establish (CTE) was granted to the stone Crusher on 

08.07.1985 by the Uttar Pradesh Pollution Control Board (UPPCB). 

Further, Consolidated Consent and Authorization (CCA) is renewed 

time to time by the Uttarakhand Pollution Control Board. Presently, 

CCA is valid up to 31.03.2026 for production of Stone Grits & Sand-

36000MT/Month through crushing and screening processes. 

ii) Fresh water requirement is meeting from tube well equipped with 

mechanical water meter. Necessary permission of extraction of 

groundwater is obtained from CGWA. Wastewater generated from 

screening process is sent to Mud Water Recycling System and 

clarified water collected in collection tank for recycling in process. 

iii) Some discrepancies were reported during joint inspection with respect 

to compliance of environmental norms, which have been rectified by 

the Unit. 

iv) The Unit has obtained renewal permission for establishment of stone 

crusher as per State Government Policy i.e. Uttarakhand Stone 

Crusher, Screening Plant. Mobile Screening Plant, Pulveriser Plant, 

Hotmix Plant, Readymix Plant Anugya Nitti, 2020. 

v) The Unit has obtained necessary permission for storage of sub-

minerals existing government policy. 

2. M/S Himalaya Grits, Village Phatta Bangar, Tehsil Lalkuan, Distt. 

Nainital (Uttarakhand): 

 

i) Consent to establish (CTE) was granted to the stone Crusher on 

07.02.1987 by the Uttar Pradesh Pollution Control Board (UPPCB). 
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Earlier the Unit was kwon as M/S Hindustan Stone Company. 

Consolidated Consent and Authorization (CCA) is renewed time to 

time by the Uttarakhand Pollution Control Board. Presently, CCA is 

valid up to 31.03.2026 for production of Stone Grits & Sand-

31200MT/Month through crushing and screening processes. 

ii) Fresh water requirement is meeting from tube well equipped with 

mechanical water meter. Necessary permission of extraction of 

groundwater is obtained from CGWA. Wastewater generated from 

screening process is sent to settling pits. Supernatant water is recycled 

in process. 

iii) Some discrepancies were reported during joint inspection with respect 

to compliance of environmental norms, which have been rectified by 

the Unit. 

iv) The Unit has obtained renewal permission for establishment of stone 

crusher as per State Government Policy i.e. Uttarakhand Stone 

Crusher, Screening Plant. Mobile Screening Plant, Pulveriser Plant, 

Hotmix Plant, Readymix Plant Anugya Nitti, 2020. 

v) The Unit has obtained necessary permission for storage of sub-

minerals existing government policy. 

Copy of Joint Inspection Report along with Annexures 1-26 are enclosed 

herewith. 

 

Interaction with Applicant: 

Joint inspection team also visited the house of Applicant No. 1 i.e. Shri Tajender 

Kumar Jolly house. It was noted that Shri Tajender Kumar Jolly is not available 

in house and it was informed that he is out of station. Joint Inspection Team also 

interacted with Applicant No. 2 i.e. Shri Gulab Singh Bhandari. His house is 
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located behind the M/S Himalaya Stone Industries and complained about noise 

caused by the stone crusher.  He also produced the document issued by the 

Principal, Government Primary School, Motinagar regrading establishment of 

primary school. As per document said Government primary school is established 

in the year 1978. 

It was also informed by Applicant No. 2 that house of Shri Girish Kapoor existed 

before the Unit was established and nearby area including industry land belonged 

to Shri Girish Kapoor and land was purchased by his father Late Shri Umrao 

Singh Bhandari on 30.04.1983.  

 

Land Use and locations of Stone Crusher: 

As stated, earlier Consent to establish (CTE) to Stone crushers namely- M/S 

Himalaya Stone Industries (hereinafter called as Unit-1) was granted on 

08.07.1985. CTE to M/S Himalaya Grits (hereinafter called as Unit-2) was 

granted on 07.02.1987. Land was purchased for stone crushers in the year 1984 

and 1982, respectively for Unit-1 and Unit-2. It was informed that the Applicant 

No. 1 purchased land in the year 2004. 

It is also informed by the District Administration that said area in question is 

outside the limit oof Development Authority and comes under village. Therefore, 

no land use plan is prepared by the District Administration. It is also observed 

that houses are being constructed nearby Unit-1 and Unit-2 and plotting of land 

for house was carried out. Agricultural activity was also found near the Units.   

 

From the document and observation made by the Joint Inspection Team, it is 

evident that the area in question became industrial as well as residential, as both 

types of activities were observed. Both Stone Crushers have obtained renewal of 

permission required under the Uttarakhand Stone Crusher, Screening Plant, 
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Mobile Screening Plant, Pulveriser Plant, Hotmix Plant, Readymix Plant Anugya 

Nitti, 2020., as amended. 

Said stone crushers are complying with environmental norms. Discrepancies 

observed by the Joint inspection team during inspection, has been rectified.  

 

*************************** 
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